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FT.3M. 3496(3H).— FealT TLHT, TET TR AfA==THT 1956 (1956 =1 48) (o =od zae
THT ITH ATATAAH gl AT g) il &7 3F shl IT-ITT (1) FTT T&T LRAT T TN F2d g0, g THTHTT
B S F TAT [ ARES ST & diehdl aeamar orer #§ 334 f&.#1 9% 7o &1 [{Hir 3 NH-220 %
.. 32.482 7 &.#1.32.975 T & J-GUE « AT, LA, T AT TATAT % ATH TATST o [T
g M Tuterd g et |@ferd auia f=r s qeg=T § &3 737 8, UEr {0 #7 o519 T & 70 e i
T AT 2 |

Fre AT =Af<h, ST 3<% G # Baeas g, 3 Afaf=aw &t gy 37 6t IT-am7 (1) F eI qarh
TATSI o 1T UHT IF o ITANT 92 TSI H TH ATSEAAT & TR Sl A 8 ShHE & & FiaL v
AT T T AT |

UHT TeI%h MO HEH T, TATq STUAauel aasar @xamEt & ofaq €9 § syeqa of
ST 3 SEH A MUTT ATAHRIAT T STTUa 3T Feqw Triaram<r, o<l &r A mrg =9 1 a7 Bt
fafers T T g S FT AGEY T ST U At i qAare F TEr 997 UH 7 AT A 6
TET, TS e BT, O Teqm Ty raeds THe, A<l g0 AT af di Hl SAqaTd FT T AT
ST T BT |
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I AT T AT 3T T IT-ATT (2) F el qeqq Irrerrrr gr oFar wr #s ot sraer
faw g |
TH ATEAAT & AT A ATeAT qIH 6 TG T AT A TAT IMAFNET F 36 wATAT §
IqASH B 3T IAHT Baag ARRAT g fArervr o ST ahar 2 |
ATEA

AREE T & GUehdT @eaTai forer # 339 6. 9. 9 g 1 fA9ior % NH-220 & .+, 32.482
Y. 32.975 ¥ g sroiqr it ST ATt GC=AT <A SroraT S=AT dfga WA & @iem fHawm)

TS FT ATH: ARG S 7 AT GO @eaEt
EATED SERL R gRraT e || 9 $i i g =T &R i &1 g
=T (RIRIRECIEY (CRERR
1 2 3 4 5 6

ATF T ATH: ML (TEIX)

e FT ATH; TAHT

1 368 TR BRI 0.0332999 ( T ) 0.0134763
2 369 REL T q1 0.1119 (THT ) 0.0452853
3 371 REL T q1 0.0368999 ( U= ) 0.0149332
4 372 BEL T A 0.0478 (THT ) 0.0193444
5 373 BELl T AT 0.0270001 ( 7= ) 0.0109268
6 374 EEL e A 0.0249 (THT) 0.0100769
7 380 GREDRAS BRI 0.0938 ( THT ) 0.0379603
8 384 BELl T A 0.0278 ( THT ) 0.0112505
9 385 AT RTT Tt 0.181 (T=T) 0.0732497
10 386 EEL e A 0.0344 (THT) 0.0139215
11 387 TR T I T 0.042 (THT) 0.0169972
12 388 IBELl T &l 0.0316 ( TFT ) 0.0127883
13 396 RECARAF TTT Tt 0.0058 ( TFT ) 0.0023472
14 416 TR GEET 1.197101 (THT ) 0.4844597
15 567 TR AT 0.1224 (THT) 0.0495346

Total 0.8165519

[®T. §. CENH/Land Acquisition-03/25/3A]
g ™, AT
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 29th July, 2025

S.0. 3496(E).—In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for
building , Construction of Bridges at 33rd km of NH-220 in the stretch of land from Km. 32.482 to Km. 32.975 in
the district of SARAIKELA KHARSAWAN in the state of JHARKHAND, hereby declares its intention to acquire
such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, DLAO Seraikella kharsawan in
writing and shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of
being heard, either in person or by a legal practitioner, and may, after hearing all such objections and after making
such further enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the
objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be
final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling Construction of Bridges
at 33rd km NH-220 in the stretch of land from Km. 32.482 to Km. 32.975 in the district of SERAIKELA
KHARSAWAN in the state of JHARKHAND.

State: JHARKHAND District: SARAIKELA KHARSAWAN
SIl. No. ||Survey/Plot Number || Type of Land ||Nature of Land Area Area
(in Local Unit) (in Hectares)
1 2 3 4 5 6

Taluk: Gobindpur (Rajnagar)

Village: Bankati

1 368 Government Dungri 0.0332999 (Acre ) 0.0134763
2 369 Private Don iii 0.1119 (Acre) 0.0452853
3 371 Private Don iii 0.0368999 (Acre ) 0.0149332
4 372 Private Don iii 0.0478 (Acre) 0.0193444
5 373 Private Purani Parti 0.0270001 (Acre ) 0.0109268
6 374 Private Don iii 0.0249 (Acre ) 0.0100769
7 380 Government Dungri 0.0938 (Acre) 0.0379603
8 384 Private Don iii 0.0278 (Acre) 0.0112505
9 385 Government Purani Parti 0.181 (Acre) 0.0732497
10 386 Private Don iii 0.0344 (Acre) 0.0139215
11 387 Government Purani Parti 0.042 (Acre) 0.0169972
12 388 Private Don ii 0.0316 (Acre) 0.0127883
13 396 Government Purani Parti 0.0058 (Acre) 0.0023472
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14 416 Government Road 1.197101 (Acre ) 0.4844597
15 567 Government Nala 0.1224 (Acre) 0.0495346
Total 0.8165519

[F. No. CENH/Land Acquisition-03/25/3A]
SHAIKH AMINKHAN, Director
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